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which is one-fourth of total arrival of 
eggs in Delhi markets. 

Financial assistance at rate 01 RS. 5 
laJc.hs per district is also provided to 
States/Union Territories for setting up 
of a suitable organisation for market-
ing of eggs and poultry under tne 
Special Livestock Preduction Program-
nle which 16 in operation in 68 QIS" 
tricts in 19 States/one Union Terri-
tory. 'the scheme is mainly intended 
for benefitting small/marginal farmers 
and agricultural labourers, Schedui~l 
Cutes and Scheduled Tribes. 

The provision of marketing facilities 
for milk produced in the rural areas 
forma the main part of the integrated 
cattle-cum-dairy development proJect, 
viz. Operation Flood I and Operation 
nood II sanctioned by the G{\\7ertitnen t 
af India. Under these projects, th~e 
Producers' Co-operative SoCieties pro-
vide the outlet tor the milk produce,} 
by the members and this milk is 
]ll"ocessed and marketted through urban 
d.airies- in major areas of demand 
Under Operation Flood I, 9000 PrOdu-
cerli Cooperative Societies of the Anand 
pattern have been set up. under 
operation Flood II, about 155 district! 
are expected to be covereu lnvolvin~ 
10 million farm !amilies. 

Apart from the above there IS a 
International Development Association 
(IDA) assisted project under which 
dairy projects in the States of Lla i as-
than, Madhya Pradesh and KarnatRka 
are assisted for setting up Milk Pr~­
ducers' Cooperative Societies on tb~ 

Anand pattern. 

Infra-structural assistance llnlited 
to 10 per cent ot the alloca tion under 
1l\D programme is also available for 
developing essential matltetiDoi lInk"a-
ges for dairy and poultry: 
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*520. SHRI MOOL CHAND 'DAGA~ 
Will the Minister of WORKS .~.D 
HOUSING be pleased to state: 

(a) whether it ia • fact that the 
D.D.A. have no building. bye-law. of 
their own and all type~ of irreiUlarlties 
in the construction of buildiJlal are 
cOIlllPoundable on payment of ftne; 

(b) whether it is alao a fact that the 
D.D.A. have no executive powers to 
enforce the buildinis bye-law:!, if any; 
and .. 

(c) whether it i. also a fact that the 
Janata Government had made the 
D.D.A. a commercial orpnllatihi, 
rather than executive authOMry? 

THE MINISTER OF WORKS AND 
HOUSING (5H1tI P. C. SETHI); (8) 
The :Defhi Development Authority hal 
adopted the building bye-laws of Ute 
Municipal Corporation Of Delhi and 
the devi'ations from the sanctiOllleii 
building plans are compounded on ~e 
pattern adopted by the Corporat'''. 

(b) "No, Sir. 
(c) The Delhi Development Aut .. n· 

ty is a deve19pment' &\tthority witti\h 
the framework ot' the "Peihi Deve~p.. 
m~ht Act; 1957. 




